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2 9.1Q06.Flon, Mr. 3. Das Gupta, Member—A 

None respondedA for the applicant v,hen the case 

was called out, On the first date , when the case was taken 

up for admission, it 1,as noted that the applicant 's husband 

dield in harness in logo and at that time an application 

was made for her daughter's appointment on compassionate 

orounds. There is no explanation as to Illy the applicant di 

not aprroach this Tribunal for about 6 years after she 

submitted her representation for appointment of her laaruohter 

on compass ionate around , Ca e therefore, a ppea ri to he Prima 

facie barred by limitation. Learne-1 co unse I for the 

applicant was given an opportunity to make submissions 

as to how this app)  icat ion will be ma inta inable 

Thereafter several opportunities have been grante.; 

but the learned counsel for the applicant v 	either not 

apreared or to-s sought adjournment. 

Today also, the learE-1 counsel for the appl icant 

is absent and there is no rect.est for adjournment. In view 

of this,instead of aoinq into the merit of the case, 

dismiss this application in 	 cvA-4 

( Member-A 

(pancley) 


